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An
Act furiker to amend the Assam Malernity Benefit Act, 1944

WHEREAS it is expedient further to amend the Assam pger, Ac .,
Maternity Benefit Act, 1944, hercinafter called the Principal of 1944,
Act, in the manner hereinafter appearing ;

1t is hereby enacted as follows :—

1. (1) This Act may be called the Assam Maternity
Benefit (Amendment) Act, 1952

(2) It shall have the iike extent as the principal

Act,

2. (1) In sub-section (2) of Section 4 ‘of the principal
Act, for the clause (a) the following shall be substituted,
namely :—

‘“(a) On plantations, at the rate of -/11/6 a day
during the period of twelve weeks, that is, four weeks upto
and including the day of her delivery and eight weeks im-
mediately following that day ; such payments shall be in
addition to usual food concession and shall be made
weekly ;” ;

. (2) In sub-section (3) of Section 4 of the principal =
Act, the word ‘‘maximum” shall be deleted. 8

3. (1) This Act shall be deemed to have taken effect Agyam Al
on and from the date of commencement of the Assam XVII
Maternity Benefit (Amendment) Act, 1951 as if on that 1951.
date this Act had been in force.

(2) Any =ct or thing done, proceedings commenced,
order made or liability incurred under the provisions of the
principal Act which would have been validly and properly
done, commenced, made or incurred under the principal
Act, if sub-scctlons (2) and (3) of Section 4 of the principal
Act had been as provided by this Act, shall be deemed
to have been validly and properly done, commenced,
made or incurred thereunder,




